IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

) Ceunsel for the applicant ¢ Mr.M.V.Raja Ram
‘Ceunsel fer the respendents : Mr,N,R.Devaraj, Sr.CGSC.
CORAM: =

AT HYDERABAD

At
\ ’
0.2.Ne,1685/97. Dt, ef Decisten 3 23212-27,

S.Laxmalah .. Applicant,
Vs

‘1, Thé Sub=Pivisienal Inspecter (P),
'~ Atmakur(H), Sub-Divisién,
Kurnool District.
2. The Enquitry Officer and
' Asst, Superintendert ef Pest Offices
‘(Head Quarters), O/e¢ the Superintendent s
of Pest Offices, Kurneel=$18 001.
3. The Sub-Pest Master,
' Nandiketkur, Bazar Pest Office,
Kurnool-SlB 001. '
45 Sri Y.Tirumalaiah, Sub-Pestmaster,

Nandikot;ur. Ba z ar Post Off ice,

-
Kurnool-SlG 001, : .+ Respendents.

THE HON‘BLE SHRI R. RANGARAJAN & MEMBER (ADMN.,)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR 3 MEMBER (JUDL.).
ahhtn
ORDER

ORAL ORDER (gER HON'BLE SHRI B.S.JAI PARAMESHWAR 3 HEMBER (JUDL.)

Nene fqr the applicant. The applicant was alse absent
when the OA was taken up fer hearing. Heard Mr.N.R,Devaraj, léarl

ceunsel feor the respendents,

;}5‘ | | | v.2

hed




o : =2e

2. . The applicant while werking’ aa ED Packer was put ofi
f?om duty en certain miséondﬁzidtotzzﬁén place en 31-<1-96, w1th
rqugct-fo the said 1nc1¢ent and with regard te othgr misconduct
two_hhargggﬂhemQS'were served with the'applicant aﬁq an enguizy
was conducéép under Rule-8 ef the ED STaff Service Rules. After
cencluding the enquiry the disciplinary. authotity viz.. The Suh»
Divisienal Inspector (P), Atmakur(K) (R-1) 1mposed the penalty
. -ef the applicant

of rempyal[from service. _ -

3. Against the said punishment of ‘remeval the applicant
suhmitted e representatlon dated 20-08-97 (Page-ll te. the Y
and 1t is submitted that his reprgsentation is yet te be dispesed|
of . ‘ . ‘
4, The applicant has filed this OA challenging the impugned
erder bga:ing Ne, IN V/FI/1/96 dt.'3Qf6197'(Bagg-17 to.the.gﬁ) passéd
by the R;; and te set aside the eqqg@;ﬁ repert déged 31-1-1997
(?age-Ié te the Oa) of R~2 and fer a furgher @itectiin te the fi;st;:
resppqdepi te reinsta;e‘him with all censequential benefits,

5. Sirice the appeal/representatien dated 20-08-97 is pendirg -

cohsiaeratiop we ﬁeel it preper te direct the- cencerned respondentsfr

te decide thg said representatien witﬁ?&wo menths -frem the date - ef
receipt of a cepy ef this erder.
6, _ With the abcve direction, the OA is- disposed of at the

_admission stag#ifself. Ne order as teo costs.

_.__———-—__—-___—’ .
———«B+S7 UKI PARAMESHWAR) (R. RANGARAJAN)
MEMBER(JUDL ) MEMBER (ADMN,)
/"D’Ei:'ed : The 23_.—._d_ngc=, 71997, -
Tbictated in"the Open- Court) Aﬁﬁﬂ; '"*’ah
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Copy to:=-
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The Sub=Divisional Inspector (P), Atmakru(K), Sub-Division,

Kurnool Districtl

}

The Enguirp Officer and Asst'd Superintendent of Post Offices
(Head Querters), 0/o The Superintendant of Post Offices,
Kurnools!

The Sub=Bost Master, Nandikotkur, Bazar Post Office,
Kurnool:l _

One copy to. Mr.M ﬁaaja Ram, Advocate, CAT Y, Hydﬁ
One copy to Mr. NJRiDevaraj, SriCGSCs, CAT., Hydd
One copy to BS3P (J), CATY, Hyd:
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o order s to costs.
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